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The follomng, Act of the Gujarat [cmslaturc having been asscxllui to by the
.Governor on the 20th August 1962, is hereby published for general information.

M. G. MONANI,
Secretary to the Government of CGujarat.
Legal Depanment.

GUIARAY ACT NO. XXVII OF 1962,

{First pablished, wfter havine received the assent of the Governor in the
“Glafurat Govermment Gazette” on the 24th Auagust 1967),

An Act to amend the Bombay Execution of Decrees (Temporary Postpone-
ment) Act 1959,

It is hereby ecnacted in the ‘Thirteenth Year of the Republic of India as fol-
lows .

1. This Acl may be called the Bombay Iixecution of Decrees (Temporary Ghott title.
Postpenement) (Gujarat Amendment) Act, 1962,
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Amendment 2. In section 1 of the Bombay Execution of Decrees (Temporary Postpone- Borwm.
of rection 1 . . ¢ oo TR Y TO N e bl ; LXX
of Bom. Lx x Menty Act. 1959 {hereinafter referred 1o as ‘the principal Act). in sub-section (3),- “of 1050
of 1950,
() for the words “the State Government has granted” the words “the State
Government or an officer agthorised by (he State Government in this hehalf

has granted”™ shall be sobstitnted :

(/) for the words “hesides made™ the words “besides the State Govermment
iras made™ shall be substituted ;

(i) for the words 7 State Goverument has ordered 7 the  words ™ Staide
Government or an ollicer awthorised by the State Government in this behadt
has ordered ™ shall be subslituted.

Amawdinent 3
of gection 3 s
of Bom, LXX

of 1959,

In section 3 of the principal Act, in sub-seciion {f)-

(7} aficr the words © State Government ” the words ~ or an officer autiwrised
by the Swate Government in this behalf ™ shall be insorted :

(i for the words — hesides made © the words ~ besides the Stz Goverpmem
has made ™ shall be substtuted.

_-\fmou;,}nml;]t 4. In section Y of the principal Act, in sub-section (). aficr the words © Sate
ul seotlon . o . . s . .
of Bow XX Government ™ the words ~or an ofticer authorised by the State Govarnmend in

of 1969, ;¢ hehalf ™ shall he inserted.
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PART IV
Acts of the Gujarat Legislature and Ordinances promulgated and
Reguolations made by the Governor.

The following Act of the Gu]arat Legislature having been assented to byj the:

Goveruor on the 23rd July, 1987 is hereby pubhshed for general information.

J. N. BHATT,
: Secretary to the Government of Glujarat,
. Legal® Department. '

GUJARAT ACT NO. 22 OF 1987.

(F]Ist published, after having received the assent of the (Governor in the
“Gujarab Government Gazette” on the 24th July, 1987),

- An Act further to amend the Bomba.y Execution of Decrees (Temporary Post-
ponement) Act. 1959.

It is hereby eunacted in the Th.lrty-elghth Year of the Repubhc of India

‘ a3 follows —

1. This Act may be called the Bomba.y Exeeutmn of Decrees (Temporary
Postponement) (Gujarat Amendment) Act, 1987,

2. In the Bomba.y Execut.ron of Decreos (Temporary Postponerrtent) Act,
1959 (hercinafter referred to as “the prmclpal Act™), in the preamble, i in the
second paragmph -

(1) theTword “either” shall be deleted

(2) for the words “and mado a deelaratmn , bhe words *or has made a
declaration” shall be substituted;

25-1
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(3) for the words “famine conditions, or has ordered remission or

suspension of collection of land revenue”, the words “famine conditions”
shall be substituted.

Amendmant 3. In the principzﬂ Act, in section 1,—
of seotion 1 : . N
ﬁlalog?gf‘xx {1} in sub-section (3), for the words “and besides”, the word “or”

shall be substituted;

(2) insub-section (4), after the words “or, as the case may be,” ocourring
for the second time, the words *the State Government or an officer autho-
risod by the State Government™ shall be inserted.

‘Amsnd. 4 In the princitnl Act, in section 3, in sub-section (Z), for the words;
-mont of brackets and figures beginning with the w ords, brackets and figures “Save
saction 3

of Bom, as provided in sub-seation (8)” aud ending with the words “a declaration of
LXX of aveity ot of famine conditions”, the following shall be substituted, namely:-

1959,

“Sava as plowdcd in sub-section (5), on and from the date on which
this Part comes into force in any arvea,”.
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